
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.AN0.504/90 
	

Date of Qvder: 8.6.93 

BETWEEN; 

S .Jagannadharn 	 •. Applicant. 

A N D 

The Director-General, Telecom, 
(representing Union of India) 
Sanchar Bhavan, New Delhi. 

The Chief General Manager, 
Telecom, li?, Hyderabad. 

The General Manager, 
Hyderabad Telecom Dist. 

The Divisional Engineer, Telecom, 
(Hyderabad Rural', Hyderabad. 

*1. Zakriah, Section Supervisor, 
% Telecom Dis 

Ge 	t&pe.dra aOjSec Scpitrcor, q'Tt,eca9). b-J1, 	j-snee4 
7. Y.Honnurappej) Section Supervisor, 

% Telecom Distt, Engineer, 
Anantapur. 

8, T.Subba Rao, Section Supervisor, 
7. Telecom Distt, Engineer, 
Guntur. 

9. D.Satyanarayana, Section Supervisor,(o) 
% TDM, Visakhapatnam. 

lO.V.V.Ramana, Section Supervisor, 
% TDM, Guntur. 

K.Bhushanani Section Supervisor, 
SDO Telecom, Amalapurn. 

A.Narayana, Senior Section Officer, 
% Telecom Distt. Engineer 
?dilabad 0  

Counsel for the Applicant 

Counsel for the Respondents 

CORAM: 	 - 

HQN'BLE SHRI A.B.GQRT}jI ; MEMBER(pDr.) 

. .Respondents. 

Mr C.Suryanaray 

.. Mr.N.V.tamana 

HON 'BLE SHRI Z.(B ?Z1DRA.SEI1AA REDDY $ MEMBER (JUDL.) 



:3: 

Copy to:- 

The Director—General, Talocom,(representjng Union of India), 
Sanchar Ehavan, New Delhirj. 

The Chie? Gonoral Manager, Telecom, p,­p- Hyderabad.- 
36  The General Manager, Hyderabad Telecom 01st. 

4: The Divisional Engineer, Telecom, (Flyderabad Rural), Hyderabad. 

One copy to SrC CSuryanarayana, advocate, CAT, yd. 

One copy to Sri. N.11.Ramana, Addi, CGSC, CAT, Hyd. 

One spare copy. 	- 



00 
Order of the Division Bench delivered by 

Hon'ble Shrj A.B.Gorthi, Member(Admn,). 

4auiis application the prayer of the 

applicant a1that the seniority list of TCAs appointed 

between 22.6,1949 arid 21.12.1959 be revised' and ctnsequently 

the respondents be directed to co nsider th& applicant 

for pronction as Senior Section Supervisor With all 

consequential and incidental benifits arisWnj4from such 

,ivision of seniority. 

2. 	Mr.C.Suryanarayana, learned dounsel for the 

applicant states that the respondents have since granted 

all the reliefs which the applicant had claimed in this 

L—O.A. The application hIZthus become infructuous. 

in view of the above, we dismiss the 5ame as infructhrus. 

There shall be .no  order as to costs. 

1— - °----' 
(T.CH?NDRIJSEEHARA REDDY) 	 (A.a.cot&nu) 

Fmber(Judlj 	 Menier(Pdmn,) 	( 
Dated: 8th June, 1993 

(Dictated in Open Court) 
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TPLD BY 	 CO!IPAREL ::y 

CHCE 3y 	 PRoj BY 

IN I LTI HE CET21L Z LHINIsTR? 1 TvL TkJm - 	
IfYHLEjJ< yE 	AT HYDEpjAD 

THE HON' 3LEMr\V.NEELRI Rzo v,c. 

THE HON' ELE 

- 	AND 

THE MON'.BLE. MR,CANDR-A---S1! -..REDDY V 	
:MLMBER(3) 

TH9 HON' 	 / 

TEbi  

-C-- 
A—efcfjEk/3 UEGMENT 

P .P'CP7fl -- ---_ 

S • A. N. 

Actftted and Interim directions 
issi\ed. 

Alled 

Disposed of with dir-ertions 

Dismissed as whdrawn 

L— 

 

Clssed- •7 

Dismissed for default 

jQce'Ord&ed 

order as to costs. 

Ceutral AdmthIstftIVO trlbfl 
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- I UWWILLt4AH f1tff 




